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»_' ! Smt; Yucdhika Biswas 1,
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o | |

1/1.5.96 ; Shri M,L.Paswan, Registrar I/c-
N "8 ‘ 5
'J' L No defect, List before the Bench . . _ § 
) " on 10.5,96 for admission.
i S . o %‘ .
o - S . . . ( M.L.Paswan ) .

SKs ‘ Registrar ‘I/c

'10.05.96 - | Counsel for the applicent : Shri R.kgha. - |

L ‘ At the request of learned counsel for tre

‘ " applicant, Shri R.K.Jha, the case may be listed before

¥ an appropriate Division Bench for admission as and when |

: ,/ S the sa}ne is constituted, _ v _ @ (L,‘ ‘I

S - o I (N. KeVerma) i

J IR o _ I - Member (A) 5
3./ 6.11.960 - Shri R.K. Jha, the counsel for the applicant.

N L;;X . Heafd. Admit. Issue nqticas to'tha respondentsg to -
Hykﬁﬁ4§'gg: o file Ww/s Qithin four weeks. Rejoinder, if any, may be
O$ik¢\N“ o . filed within two ueeks. List this case on 24.12.9 6

Lo | S |
- éy/i'§zw‘}before.the Registrar for completlonvof pleadinqs. el

Reguisites to be filed within,one week.:

o

e N
A(K;D';Eiba%f/”’/’f” o - (U.quégﬁotra) |

_ Néhber (&) ' Vice=chairman
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6/3.3.1997

OA, - 268/96

24 12 96 o .Thé:léarned counsel fof'the applic
. oresent Non= For the reSpondents; Notlce

- been issued. S/R,awaited. LiSt on-3.2.97

o . o N

. . Regis

bhri A:N, Jha is Uresent Shr1 Gyan Praka

av

'appecrsvfor the respondents. Notlces hav

‘issued to the espondents..Put up on-3.3}

.‘ flling W/SM S/T{L ﬂ\ g
RTINS R fi'ff" . (s

.- Dy.Reg

. been filed. Put up on 11.
, and SR “+ e

¢

S -y

SJeBs/ L T

None for the partics. No W/s has yet

s have

ﬁor‘W/S.

Paswan)
trar I/C;

o OJha Jr. to Mr. A,K.irlpathi leerned counsel'

e been

inha .) -

1697 for_”ilingj /s

inha ).

) » . o DY.Regibr:rar I/c
m0w/$}18 y&.bﬁr}fxldh mm up:
for filing «gs. -
> ‘ = s ‘wﬁ“‘?‘:@ .
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8/6. 6.1997

MES, | ¥ ..., = . .. i Dy.Regitrsr I/c

9/17.7.1997

MPS.
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‘110/'2609:9§0
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12 / 1. 12 97

flled Put up on 17 7. 1097 for filing W/s as a - ».0o. |

"ldst chance., | (3525;;;AL,'

filed though sufficient time w:s given therefore,
In the circumstances, let it be listed before the

Hon'ble Bench for direction’én‘6;8.1997z255%;§ﬁ

v 16./'6.8.97J“

‘adjourned to 1.12.97 for direction.

DOA.-268/96

None for the parties, No W/s has yet ‘been v¢,,fl

i

o W * ( 8.P7Sinha )

None for the parties, No W/s has yet been

( S.P.Sinha )
Dy.Rleaerr I/c
W/S has not been filed so far. Four-wesks
furthar time is ailaued for the sama. Twoxwerks
Ruxthnxxtima Rajoinder, if any, may be filed within

two wesks tharaafter. List it on 26.9.97 fgj/élrectlgﬁK

(;VO Mehrotra)

Vigs~-chairman

Since Bench is not available today, the case ‘is

(U.é?Aégg;EEEQC;;*
h - Dy. Registrar.
- W/s nof F}lad so far. Four weeks further tiﬁa

is allowed For the same. Rejoinder méy be filed within

two weaks theraafter. List it on 10.2.98 for dlrac+10n.

7 d<i§: e \4\&1\

(5. Das Gupta) ' (U N. MBhrotra)
Wembeh.(A) S h Ulceuchalrman
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CH ' that he will be filing written statement today.-
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;‘ Counsel for the respondents states
i

’E The applicant may file

| , rejoinder within 3 weeks,
’g b n List for directiom on 22,4,.,98, |
) b SRR .

\%\&

‘i_ Qobc'\

N o : e ,
cf‘??’ (R.Rangarajan ) ~ (V.N. Mehrotra)
P . \ : vice- i -
\{} I Member {A) | : l? Chairman L
14722 .04.98 X w/s filed on bem 1f of the respondents.
f S | Ce List on 31,07.1998 for hearing. t}_/g&%
S _ . ,»———\ ,
" SKJ (G Na ras imham). ' (L.R.K.Prasad) ;
' % Member(J) . "Membe r (A)
[, ’ ,
15/%1.7.1998 - Shri A N,Jha, learned counsel for the applicant.
i‘ - bhrl Ajay Tripathi, learned counsel for the reqpoments
-~ ot " With consent, the case is adjourned 176,1-C. 1998
| + for hearing, |
L ( (LR & Prasad ) ( V.N.Mehrotra ) '
‘
16|/36 1¢C, 1998 Shri A, N,Jha, counsel for the applicant.
i | At the request made by the learned
ii | ~ counsel for the applicant, list it for hearing
% T . ‘ o N N .
1 on 5.1,1999,
, .
| //// | P_?r/égzgil
i Q%ji* T - —
‘ ( Lakshman Jha ) " » ( L.R. k.Praoad )
MFS, , Member (J) Member (A)
f17./ 5.1.99 List it on 9.4.99 For hearlng. ‘ }/z”’17
: /ces/ (L AKSHM AN 45HA) (L.R.K. PRASAD)

] MEMBER (3) - " MEMBER (A)



e 0, A, 268/96
Y“ ‘ & . ) . . - o .

18/914.1999 ~ " List it for hearing on 24, 5.1990,

e \Qq w}_v/@—@
[, ( Lakshman Jha _ ‘ | L.R.K;Praéga—j———“j——fff—::>
MES), - L

Member (J) , ] Member (A)

24.5.99. BENE VRN ,
oM List for hearingion 26.7.99,

Member (J

N

o /5(,CL?_ ‘ .MJ.. (LQR'K'EEEEES———_t::>
(Lakshmar gha) . Merpbgr(A_)

20/26{(7,1999 - Shri A,N.Jdha, counsel forthe applicant,

On the request .of the .learned counsel
. for the applicant,: list it for hearing on
2,9.1999, - - . L S

. ( L.R.K,Prasad ) ( S.Narayan:) -
MES, | Member (A) Vice~Chairman

21/2, 9?..1999‘ T Shri R, K, Jha, counsel for the applicarnt,
None for ther espondents,

List it for hearing on 25.10.1999,, .

( Lakshma#d Jha ) " ( L.r.KPrasad )

MEG., Member (J) : " . Member (A)
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22/25.,10,99 None for the parties, I

List it fer hearing on 10.12.1?99_,

AKY,  (L.JHA) \ (L .R .K.PRASAD)
MEMBER(J) MEMBER(A)
;; 23/10,12,99 List it fer hearimg en 1,24,2000 .
, tj_4/4§i§2;//f’_;7 ;
' (L.R.K.PRASAD
AKT (L .JHA) MEMBER(A)

. .- MEMBER(J).

L 244/ 1.2.2000,

. . . For want of time, hearing is adjourned to
29.3,2000,

HMI;&LIANA) (S. NARAYAN)
L T MEWBER (A) 0 ot ' VICE ~CHAIRMAN

ST 250/ 29,3.2000, -

© On the raquesb.made by the counsel for the apollcant,

list it on 28.4.2000 for hearing.

/ces/ - . .o (3. NARAYAN)
R | S VICE=CHAIRMAN
26./ 28.4.2000.

For want #fxtir of time, hearing is adjourned to

31.5.2000.
(5. NARAYAN)

/eBS/  (L.R.K. PRAS Al
“ MEMBER (A) , - VICE =-C HAIRMAN

A}




‘ - " oA 268/9
T
" 31.5.2000 |
CM List on 2.8.2000 for hearing.
T /—7 o (s .Narayan)
GakErea) G

33/2,8,2000 shri A.N.Jha, ceunsel fer tHe'a_;;plicant.-
Shri Vikash Jha, JC to Shri G.Base, Rly, counsel,
- With mutual ccnsent, list it fer hearing
5090?0900-' L v

(Le”
f fhingliama ) - .. ~( Lakshman Jha )
mPS, Member (A) . . . - Member (3)
C U SMxfx8x0x 2000
o mxx&uxax-ﬁxxJot'xxxmxtxwxxxxikxi:sxsi;xxingnthnnshm;-
3 . _ .
5.9.2000 | | o N
T CM ' - FOr want of time, list it on 18.10.2000
for hearing
(L.Hmig)iana) A | : (L.Jha)
M(a) - M)
35./ 18.10,2090,
As the D.B. of court no. 1 is sitting at Ranchi,
ltst it on 23.11.2000 for hearing.
/CB5// (L. HMINGLI ANA) | (L. JHA)

- MEMBER (A) MEMBER (3J)

36./ 23.11.2000.
For want of D.B., hearing is adjourned to 5.1.2001.

e

/CBS/ (L.R.K. PRASAD)/M(A)
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37./ 5.1.2001.

For want of time, hearing is adjourned to

'ffﬁxﬁ.ZUGTl/4521§b
>

-/m(ﬁx

. 'S‘ 38./ 1.3.2001.
‘ * - Shri"A4.N. Jha, the counsel for applicant.

Shri Vikash - Jha, »Jr. to Shri G, Bose, the
counsel for the respondents.

b The learned counsgl-for the applicant
submits on instruction ‘that this OA be permitted
to be withdrawn. In the light of the submlsslons,

this OA is dismissed as u1thdrawn.

/ces/ (L.R.K. PRASAD)/M(A) , (S .NARAY AN) /v .C.




